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CENTRAL ADMINISTRATIVE TRIBUNAL 
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277 of 1993. 

DATE OF DECISION 12.6.1996. 

ShriChndra1a1_Kva1ra Jibiai_ Petitioner 

Advocate for the Petitioner (s) 

Versus 

	

Uiiton of India 
	 Respondent 

Advocate for the Respondent (s) 

CO RAM 

	

q The Hon'ble Mr. I<.Ram&orthy 	 L Member (A) 

The Hon'bte Mr. 

JUDGMENT 

Whether Reporters of Local papers may be aUowecl to see the Judgment ? 

To be referred to the Reporter or not ? 	 / 

Whether their Lordships wish to see the fair copy of the Judgment  

Whether it needs to be circulated to other Benches of the Tribunal '? 



- 

rl nI. 	vilrr 	AiTl5wcrjj, L)jvjsj. Tna1 Acc) untant 
3ff ice of the XCCUt±Ve Enqin, 
irrigtion Mechanical DjV!SIOfl h.h, 
Yantrjc Bhavan, 1ey Mental Compound, 
Meghaninaga, 
ATT 

Of lcjj, 
Jtice to be serv.. tu i"th ; 

The Deputy Acintant General (T), 
Gujarat Stnte, Multi 3toreyed Blclg, 
Lal flarwaja, 

0 Cl. 

(;dvocote : 	 ) 

DAL J.JFY::oHT 

D.A.\TO. 277 	1993 

Date 	 ___ I 

ap1 J-iCatiOri stods disposed of as withdrawn. 	orIer as to 

(rz,2amamoorth) 
i.Iemher(A) 



C&NTRAL MINISTRAT IVE TR IBU NAL 
ABJ BCH 

Application No. 

Transfer Application No. 	- 

CRT IF IC ATE 

Oertified that no further action is required to be taken and 
the case is fit for consignment to the Record Room (Decided) 

Dated 

Countersign 

Signature of the flealing 
Assistant 

Section Officer. 
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